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Wone precsent £or the parties.

None has appeared on behalf of the petitioner
even though the case has bzen called out in the
second roumd. The counsgl for the petitiomer had
appeared only on 17-10-95., On that date notice
was directed to be issued to the respondent.
Thereafter on five occasions namely on 17=12-96,
26=2=97,14=3-97, 9=5«%7 and C=EL«%7 nonc Ras
appeared on behalf of th: petitioner. It is
apparent that the petitioner or his}ééunsel is
not interested in proseouting the matter. In the
circumstancas, the 2ontermpt Pet it ion is dismissed
in default for noneprosecution on the pare of

the petitioner. Notice issued ic discharged.
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